7547 Cease-fire (Dis.)
«t arw ey o 7@ wEveE, S
TH wAGT 97 B § F¥A qer ) av
fom & wrl, &2 7 wd qg-ste A w2
£ 2w W wfar fedid soht o
st # & v foarsi &1 A% fraen
arfge a1 1 gt 7 e wefifa W
e famr, 7 G w2h far W
wrer foen Wi 7 qwo dto weolf w1
oA w1 qiwr fymr

QW WERY ;. S WS4 7T 4%
fesgs diw w7 ¥fen & @ & fom
HTET =TEdT § | & 1w aww o fewt
A qEET FY AL AT ARAT |

ot angiw Ty . @5 ¥ g a%
g N & ANea F oo ¥ @2 @
afie oF frae &1 oo o T &
forg 7t foem | s @ agt daTw A
ferdrmr ot amee wer feom ?

o areielt (gat) ;oo AgE,
afs 3ux wgy o §, @) T ot 7w
o g

Mr. Speaker:
Minister.

The hon. Prime

The I'rime Minister and Minister of
Atomle Energy (Shri Lal Bahadur
Shastri): Mr. Speaker, Sir, I must
express my gratitude to all the hon.
Members vwho have participated in
the debate today. There have been
several speakers, and they have ex-
pressed themselves in words of their
choice. But I have heard from every
side of the House only one wvoice—
the woice of patriotism, of national
will to defend the sovereignty and
territorial integrity of India no matter
who the invader may be. This is the
voice of the people of India expressed
in unmistakable terms through thelir
chosen representatives in Parliament;
this is the voice of the sovereign will
of the people. Hon. Members would
permit me to recall that, while speak-
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and India Quitting

Commonwealth (Res.)
ing in this House in April last, 1 had
appealed for the unity of heart
amongst our people. That unity has
been achieved in the fullest measure
and has been demonstrated effectively
in these critical days. In fact, it 1s
this unity which has been the biggest
source of strength to all of us in these
testing times.
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The cease-fire has already come
about in spite of Pakistan's intransig-
ence. It is likely that when we con-
sider the subsequent step, further
difficulties and complications might
arise.. It is by no means going to be
an easy task, specially in view of the
threats given even after the accept-
ance of the cease-fire, by President
Ayub Khan and his Foreign Minister.
1 have made India's position abso-
lutely clear in my letter of 14th Sep-
tember, 1965 addressed to the
Secretary-General of the United
Nations. OQOur understanding of the
three resolutions of the Security
Couneil is that they are applicable to
both regular forces and the inflltra-
tors from Pakistan. Pakistan must
own and discharge the responsibility
of withdrawing the infilltrators from
our State of Jammu and Kashmir.
However, they are continuing to dis-
<laim all responsibility for the infiltra-
tion despite the report of the Secretary-
General himself. If Paskistan persists
in this attitude, India alome must deal
with the infilt-ators effectively and
force them out. Moreover, we shall
never allow any arrangement for the
future in which there may be possi-
bilities of further infiltrations.

About our State of Jammu and
Kashmir, the House knows our stand
which is firm and clear. This State
is an integral part of India, a com-
stituent unit of the federal union of
India. There is hardly any case for
exercise of self-determination again
The people of Jammu and Kashmir
have already exercised the right of
self-determination  through  three
General Elections held on the basls
of universal adult franchlse.



7549 Cease-fire (Dis.)
and India Quitting
Commonwealth (Res.)

I feel grateful for and heartened bv

the unanimity of support for the
policy which the Government has
followed in meeting the challenge of
recent aggression. However, | would
like to say that dangers still lie ahead
even after a cease-fire has become
effective. These dangers are very real
indeed. We should surely be pre-
pared to meet them and our prepara-
tions will not be relaxed.

Shri Peter Alvares had expressed
the opinion that the Soviet Union had
apparently agreed to ‘“‘de-freezing”
the Kashmir question. It would not
be correct to say so. The BSoviet
Union is today an ardent champion
of peace. They have known the hor-
rors of war and they do wamt, in a
friendly spirit. to endeavour to bring
about an improvement in the relation-
ship between India and Pakistan.

Their intentions are pure and we
have, therefore, welcomed their
initiative.

Discussion on the non-official resolu-
tion of Shri Bhagwat Jha Azad will
be carried over to the next session.
T would not, therefore, like to say
anything just at present.

Some hon. Members have referred
to the work of our Diplomatic Mis-
sions abroad. I can tell the House
with complete sincerity that on the
present occesion each one of our Mis-
sions has bheen alert and vigilant
They have done a good job in keep-
ing the Government to which they
are accredited fully informed of the
developments and of the jusiness of
our cause. ‘The attitude which som=
Governments take is not In my view
dependent upon or even affected by
what our Ambassadors have to say
There are pre-conceived notions and
prejudices which one has tp contend
with. Tt must, nevertheless. be our
persigtent effort to project our case
in the best possible manner and to
win friends for Indis in all parts of
the world.

ASVINA 2, 1887 (SAKA)

President’y Assent
to Bills
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A few words are necessary, Mr,
Speaker, about the home front. The
momentum which the nation has
gained will have to be kept up, our
defence preparedness will have to be
improved continuously, we will have
to remain vigilant all along our fron-
tiers. For strengthening our defences,
a €ood deal of sacrifice will be needed
on the part of the country as a whole,
We may all have to accept privations
and even our economic development
may have to bte slowed down some-
what in order that our defemces are
not weakened.

To the tasks that lie ahead, we
shall address ourselves in a realistlc
manner and in full awareness of the
fact that self-rellance must be our
watchword, 1 am grateful to thls
august House for the magnificent sup-
port which it has given in these his-
toric times.

Mr.. Speaker, 1 would appeal to the
House to authorise you fto convey,
through our Defence Minister, the
admiration and gratitude of this
House to our Armed Forces for the
splendid job they have done.

1 would also, with your permission
like to suggest that the House should
rise and observe a minute's sllence to
honour the memory of those soldiers,
airmen, policemen and civilians who
have become martyrs in the defence
of their motherland.

Mr. Bpeaker: The House may stand
in sllence for a minute.

(The Members then stood in rilence
for a minute)

16,45 hrs.
PRESIDENT'S ASSENT TO BILLS
Secretary: Sir, I lay on the Table

following four Bills passed by the
Houses of Parliament during the Cur-



